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SR3aa1 da €9 Indian Bank s Strdil

woeTEeT ALLAHABAD (For Immovahle Property)

L)

PANCHGRAM BRANCH
Vill - Panchgram Hattala, P.C. - Panchgram, P.5 - Habagram

District - Murshidabad, West Bengal, Pin - T42 184

To,

1. Mr. Mahabubar Rahman (Bommower), Proprietor of M's. Saheb Motors. Sio.
Hazi Imdadul Istam, Vill & P.O. - Sahi Sherpur, Dist - Murshidabad, West
Bengal, Pin - 742 155,

2, Mr. Abdus Salam (Guarantor cum Mortgagor), S/o. Maniruddin Ahmed, at
T2 K. K. Banerjes Road, Gorabazar, PO + PS5, - Berhampore, Dist -
Murshidabad, Fin: 742 101

3. Ms. Ismatara Begum (Guarantor cum Mortgager), Wio. Abdus Salam, al
T2, K. K. Banerjee Road, Gorabazar, PO, + P.5. - Berhampora, Dist -
Murshidabad, Pin - 742 101,

4, Ms. MNasrin Begum {Guarantor), Wia. Mr Mahabubar Rahman, Vil & PO,
Sahi Sherpur, Dist - Murshidabad, West Bangal, Pin - 742 158

YWhereas .

The undersigned being the Authorised Officer of the Indian Bank under tha

Secuntisation and Reconsiniction of Financial Assats and Enforcement of Secunty

Interest Act 2002 and in exercise of powers conferred under Saction 13(12) read

with Rula & and % of the Sacurty Interest (Enforcement) Rulas, 2002 issued a

Demand Notice Dated 06.08.2026 calling upan the Borrowers, (Guarantor |

Mortgagor) Mr. Mahabubar Rahaman, Proprietor of M/s. Saheb Motors,

Mr. Abdus Salam, Ms. lsmatara Begum & Ms. Masrin Begum with our

Panchgram Branch o repay the amount mentionad In the notice being

Rs. 33,43,215.48 (Bupees Thirly Theee Lakhs Fordy Thiee Thousand Two Hundred

Fifteen and Forty Eight Paise only) plus Interest and other charges thereon w.e |

07.08.2026 within 60 days from the date of receipt of the said notice

The Borrower having failed to repay the amaount, notice is hereby given to tha

barrower and tha public in general that the undersignad has taken possassion

of the propery described harain balow in exerciss of powers conferred on him /
har undear Secton 1304} of the said Act read wilh Rule 8 and 2 of the said rulas

on this 13th Day of Dctober of the year 2026.

The Borrower in particular and the public in general is hereby cautioned not to

deal with the property and any dealings with the property will be subject o the

charge of the Indian Bank for an amount of Rs. 33,43,215.48 (Rupeeas Thirty

Thres Lakhs Farty Three Thowsand Two Hundred Fifteen and Forly Eighi Paiss

only) plus interest znd other charges thereon we.f 07.08.2026.

“We draw attention o the provisions of Seclion 13(8) of the SARFAES| Act and
the Rules framed there under which deals with your rights of redemption awver tha
secunties”

Description of the Immovable Property : All that part & parcel of Land and
construction there upon at 72, K. K. Ban=ree Road, Gorabazar, P.O. & P.&. -
Barhampore, Dist - Murshidabad, Pin - 742 101, Mouza - Gorabazar, J.L. Nao. 80,
Khatian Mo. LR 11407, 11408 (OLD RS 2120, LR 4150) Plat Mo, LR3ZTBRS
19012397 ), Area 02 Salak. The Properly is registered in the name of Abdus
Salam and Ismatara Begum vide Deed Mo, 5091 dated 06/08/2008 al ADSR
Berhampur, West Bangal. The aforesaid propertylies is bulted and bounded
by : Morth | Municipal Drain, South | Mundclpal Concrete Road, East | House of
Arati Ghosh, West : House of Dumur Saha,

“FORM NO INC-26*
[Pursuant o ride 30 the Companies
incorparation) Rules, #014)
Advertisement for charge of registared offics |
af the company from State of West! Bengal® 1o
Ihe *NCT af Dei®
BEFORE THE CENTRAL GOVERNMENT
REGIONAL DIRECTOR, EASTERMN REGION,
HOLKATA, WEST BENGAL
In the matter aof the Compames Act, 2013,
Section 134) of Companies Act, 2013 and
Rule: 35} (a) af the Comparses
!:llcr.lrp‘m?hl:'nﬁr'zldﬁules 2014
n

In tha mettar of
GOURANGA RETAIL PRIVATE LIMITED
ICIN U4 TRIOWBRDESPTCITE 6]
hiaving its registarsd oflice al 5TH-FR,FL-5041.|
HLD- 105, Malty Maba Maha Jal Road, Dumdum_|
Eofata, Wesl Bengal-TH0028, India. |
oo Applicant Petitioner|

Notice |g hareby given 1o the Ganaral Public that]
et company propesaes o make applicabian {of
the Cenlral Government under sacton 13 of the|
Companies &t 2013 seeking confirmation off
altaratior of the Mamarandum of Assoctation of)
the Compary i terms of the Specal Besalutan]
passed al the Ewlra Ordinary General Maabng)
hefd on 117kly 2026 t0 anabls the campary {oj
changa ibs registerad affica from the Stale of Wast|
Sengal’ 1o the "NCT af Dedhi”. |
Any person whose Interest & lively (o be alffectad)|
tlill e proposed changa ol the ragislerad office)
al the company may daliver edher on MCA-|
2portal (wew.meca.gov.in by filing investar;
complalnt form or cause to be delivered or send)
by registerad post of hesiber chjections supportad)
by an affidavit stating the nature of heshar intarast]
and grounds ol oppositian fo [he Heglonal
Direclor, Easten Region, Miresiny of Corparadef
Affairs, Conporate Bhawan, 6th Floor Plat Mo IF!|
18, in AA-IEF Raiarhat. Maw Town. Akandakeshari|
Koikata, West Bengal-TO01 35 within Fourteen)
deys fram the date o publication of thig nolice]
with a copy fo' lhe appiicant company at ils]
ragslenad office &l the addrass at 3TH-FRFL-|
S0, HLD-105, Malis Maba Mahs Jati Road, |
Dumdum, Keofkata, West Sengal-TI0028, India |
For and on behall off

Gawanga Retall Private Limibed]

S|

Chate ; 14102026 Vishvesh Kumar Shamg,
Placa ' Koldata W.B Director|
O ¢ 11697460

“FORM WNO INC-267
[Pursuant iz rule 30 1ha Companias
(Incorparation) Rules, 2014]
Advertzament for change of regusleref. office
al e company Troen Skale of Yest Bangal® 1o
ika "WCT of Dalhi®
BEFORE THE CENTRAL GOVERMMEMNT
REGIONAL DIRECTOR, EASTERN REGION,
KOLKATA, WEST BENGAL
In tha matter of be Companies Acl, 2013
Section 134} of Companies Acl, 2013 and
Rule 2(5) {a) of 1 Companies
{incarparalicn) Pules, 2014
AN
In thie matter o
GOLDEN CRUST FOODWORKS PRIVATE LIMITED
(CIN : USE100WE2025P TC2TRE02)
having its regisbared affice &1 Fiat Mo B3 555 Eyria
{4partmant, Parnashres Pally. Kolkata, West

Bengal- 100060

AAgplicanlPelibanes
Molice is heraby given to Ihe Genéral Public {hal
the compeny propases to make application to
the Cantral Govemmenl wnder section 13 of tha
Lompanies Acl, 2093 setking confirmation ol
[alleration of he Memarandum of Association af
{the Company in lerms of the Spacial Restlulion
||E:a-.=.5£-:l at tha Extra Ordnary Ganeral Maeling
{hetd on 117July 2036 o enable the company io
|chang= its registenad offica from the Siate of Wiasl
{Bengal® 1o the "NCT of Denl®
|any person whase interest is Eealy to be atfecled
! the progosed changs of the ragesfersd affice
lof the company may deliver either on MCA-
| 2portal (wws.mea.gov.n] by filing investar
[complalnt form ar cause o be delivered or send
by ragisletad poest of leslhar objactions supparled
{ by aMdandl slating [ matung of hisfer inlesst
land grounds of epposition to the Regional
|Direcior, Eassarm Region, Minlsiry of Corporaie
1aftairs, taoiporale Bhawan, Gh Floar Flat Mo, HFT
16, in AAIF Ragarhat, Mew Town, Alandakeshan
Folkala, Wesl Bengal-TII135 within Fourleen
days from e date of publication of lhis nofice
with & copy to the Bpplicant company at 13
registarad n%ﬁn:e gt the address at Flet No BY 555
Eyrie Apartment, Parmashree Pally, Rolkata, West
Beagal-TO00ED,

For and on behalf of

Golden Crust Foodwarks Privale tin‘-ég-l:l
{

Vishwesh Kumar Sharma
Lirecioe

CIM ;11627460

Uatg © 14102028
Place | Kalkata, W B

Date : 13.10.2026
Place : Panchgram

Authorised Officer
Indian Bank

e T &

1 ETE T

q: |'ﬂ'5'b P roiorol 2ot
SAM, Purba Medinipur
Padumbasan, P. 0. - Tamluk,
Dist.- Purba Medinipur, Pin - 721636
Email : copurbmedsamd@pnb.bank.in

e TETBON <

Redorrimnsdlipn Desponnad” Baking

BANK OF INDIA

CHOWRINGHEE SQUARE BRANCH

3, C.R AVENUE, KOLKATA-T00072

Appendix-1V
POSSESSION NOTICE

Whersas

(for Immovable Property)

WITHDRAWAL OF SALE

With reference 1o the E-awcbon Sale
Motice pertaining to the property of
Mr. Sahadeb Samanta (31, No. 24)
which was published in this Newspaper
on 10.10.2026 and the E-auction which
will be conductad on 27 10,2026, have
been withdrawn due to some
Technical |lssue.

Restof the matter remains unchanged
Incomvaniance caused is ragretied.

FOR
DAILY
BUSINESS

Daie - 14102026 Sdi- Authorised Officer

¢ FINANCIAL EXPRESS
i1 L Place : Tamluk Punjab Mational Bank

“IMPORTANT

Whilst care is taken pnor (o acceplance ol advertising copy. It is
niot possible o verify 1ts contents. The Indian Express Limited
cannot be held responsibile for such contents, nor lor any loss or
damage incurred as a resull of mnsactions wilh companics, asso-
cuations or mdividuals advertising m ils newspapers or publica-
tions. We therefore recommend that readers make necessary
inquiries before sending any monies or entering inlo any agree-
menls w ith ..I-..I"| CTLISCTS O I"!I".I,,'f".'.i'-ll..' .I.|.'|'I||-'_.I L0 Tl .I!.I".'.,'”I"-I.,'ll'llu.'rl:! in

any manner whatsoever. Registered letlers are not accepled in

response o box number advertisement,

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Kolkata

The undersigned being the authorzed officer of the BANK OF INDIA under
Securitisation and Reconstructon of Financial Assets and Enforcement of Security
Interest Act. 2002 and in exercise of powers conferred under Secton 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 iszued a demand notice
dated 06-03-2026 caliing upon the borrower Mr. Akhilesh Mishra, Dumdum,
Kolkata-700028 to repay the amount mentioned in the nofice being Rs.12,93,508.28/-
{Twelve Lakh Ninety three thousand Five Hundred eight and twenty eight paisa)
and interast (@3.60% p.a. from 26-02-2026 with monthly rests.

The borrowars having failed to repay the amount, notice is haraby given to the barrower
and tha public in general that the undersignad has taken possession of the property
described herain bebow inexercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement Rules, 2002 on
this the 13th Day October of the year 2026.

The barrowers in particular and the public In general is hareby cautionad not in deal
with property and any dealings with the property will ba subject to the charge of the
BANK OF INDIA, Chowringhee Square Branch for an amount of Rs.12,93,508.28
(Twelve Lakh Minety three thousand Five Hundred eight and twenty eight paisa)
and interestthereon.

The borrower's attention is mvited 1o provisions of sub-section (8) of section 13 of the
Act, inrespect of bme avadable, lo redeem the secured assels

DESCRIPTION OF THE IMMOVABLE PROPERTY

Equitabla mortgage created based on Deed of Conveyance no. 150600243 on
15.01.2018. Resident fiat no. D2, in G+3 storied budiding, on the third flaor, south west
having super bultt up area of 640 g ft more orless atthe piece and parcel of homestead
or basiu land comprised in 5P No. 911, corresponding to R.5. Plot No. 1225(part) of
Mouza-Dum Dum Cantonment, J.L No. 13, R.S Khation No, 91, being Municipal
Holding No.1/4A, Rishi Bankim Chandra Road(Extension) Polica Station-Dum Dum,
Kolkata-T00028 within the local fimits of Dum Bum Municipality under Ward No. 18
under Additional District Sub-Registration office at Cossipore Dumn Dum in the District of
North 24 Parganas. The Property stand m the name of Mr. Akhilesh Mishra. This
landed property is butted and bounded by; NORTH- 16" wide Municipal Road;
SOUTH- 5. P No. 9 & House of Renuka na Bhattacharya; EAST- 5.P.No. 10 & vacant
land of Sankar Chattenes; WEST- 5.F. No. & & House of Biswanath Chatterjee

Date: 13.10.2026 Sd/- Chief Manager & Authorised Officer
Place: Kolkata Bank of India

@ L&T Finance

LET Finance Limited

Registered Office: LET Finance Limited, Brindavan Building
Plot Na. 177, Kalina, C5T Road, Mear Mercedes Showroom
Sarmtacruz (East), Mumbai 430 098

CIN No.: LE71200MHZD0EPLCTEIBIE

Branch office: Kolkata

@ L&T Finance

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY
The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and inexercise of poswers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS™ and “AS I5 WHAT IS
CONDITION" by way of “PUBLIC AUCTION® for recovery of its dues and further interest, charges and costs ete,

Date of i Date and

"AS IS WHERE 15" BASIS & “AS IS WHATITIS" CONDITION.

befora 30/10/2026 TILL &:00 P.M.

EMDC will mot carry amy interest,

Date: 14.10.2026
Place: Kalkata

Mame Secured Property Loan Physical Earnast
of Borrower Address Account  Possession Money Dabit Price |Inspection Time of
and NMumber{s) Taken Deposit 10% (im %) Auction
Co-Borrower or more of
RP {Im 2 )
Akash Dey Schedule -1 | HOBZHLZ | 23-06-2026| 3,38,099/- | As per |Rs. oin 31/10/2026
Bharati Dey All That Piece And Parcel OFf Lamd 40808121 Demand 33,80,992/-1 23/10/2026| from 1140 |
Dhali Admeasuring 1 Cottahs: 10 Chittaks| 108, Motice dated from 10.00{ AMTO
Together With Structure Standing Thereen| HOS82HL2 0B-S%ep-2025  |(BID AL to 12:00 PM
Lying And Situated At Lyang And Situate At| 40806121 Tetal (INCREMEN | 530 P.M
Mouza- Hijalpukuria, 1. L. Mo, B0, R. 5 Mo, 108L, outstanding . |TAL VALUE' with prior |
312, Touzi No. 2167, Sabek Dag Mo, 313, B.| HOS2ZHLZ clues 15 By | FS, appointme
5 &L A DagMos. 1810, Under &, 5 Khatian| 40806121 37.33,768.1 1/~ [25,0000-) .
Mas. 405, L. R Khatian Mod. 1037, Present| 108G, as on date
LR. Khatian Mo. 6475, At Premises No., 252, HO82ZHT2 03-5ep-2025
Baralia Road, District- North 24 Parganas, P| 40830123
5 Habra, Under Ward Mo, 15, Within The| 518
Ambit Of Habra Municipality

TERMS AND CONDITIONS OF PUBLIC AUCTION
1. The E-auction 5ale is being conducted online by the Authorised Officer through the website httpsifsarfaesi;auctiontiger.net/EPROLC under the
provisions of SARFAESN Act with the ald and through public e-E-auction mode,
2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset’s mentioned above will be sold on

3. For participating in the public E-auction, intending purchasersifbidders will have to submit the details of payment of refundable Earmmest Money Depaosit
af 10°% of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or

4, The EMD of all other bidders who did not succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction, The

5. The successful purchases/bidder shall deposit the 25 % (Inclusive of EMD) of hisits offer by way of by way of D.0DJP, O favaring "L&T Finance Limited*
payable at Mumbai on ar before 18:00 howrs an 31/10/2026 i.e., day of e-auction or on the next working day i.e., 01/11/2026, which deposit will have to
confirmed by LAT Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount e, 75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirrmation of saleof immovable property or such extended period as per provisions of |aw,

6, For inspection of property or more information, the prospective bidders may contact the authorised officer i.e. Name Mr. Vikas Singh,
Contact No. 8669189048 and Mr. Satheesha R Contact No. 9738141146, LAT Finance Ltd, Brindavan, Plot no. 177, C5T Road, Kalina,
Santacruz (East), Mumbai - 400 098, Maharashtra, India. At any stage of the E-auction, the Authorised Officer may acceptiréject/modifyicancel the
bid/offer or post-pone the E-auction without assigning any reason thereof and without any prior notice.

¥ Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. that is required to be paid in order to
get the property conveyed/delivered In histherts favour as per the applicable law

8. The Borrowerfouarantors, who are liable for the said ouwtstanding dues, shatl treat this 5ale Motice as a notice under Rule B {6) of the Security Interest
{Enforcement) Rules, about the holding of above-mentioned public E-aucticn sale

9, The Barrower {s}/Co-Borrower{sWGuarantorisiMertgagoris) are hereby called up on to pay the entire loan cutstanding dues as mentioned above before
the said E-auction date failing which the L & T Finance Ltd shall sale the property as perthe provisions laid down inthe SARFAESIACT, 2002,

10, The Borrower (s) fCo-Borrawens)iiGuarantor sy Mortgagoris) fpublic at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.,

Sdi-
Authorized Officer

For LAT Fimance Limited

ECCE LD & Indian Bank

4 v

INDIAN BANK

Zonal Office : Kolkata South,
14 India Exchange Place. Kolkata - 700001

Notice under Sec.13(2) of The
Securitisation and Reconstruction of

Financial Assets and Enforcement of
Security Interest Act 2002

Branch | Date of
Notice issued |

Name of Account |
Borrower [

2. Mrs. Jayanti Jana Panda (Co
Borrower), Wio Sr Sovan Panda,
| Address: Vill & PO - Rudranagar,
B &. = Sagar, Disl = 24 Parganas
| (South), Pin-743356

Anotice s hereby given that the following borrawer's (borrower) and {co-borrower) In the below mentioned cases have defaulted in the repayment of principal
and interest of the loans/facility obtained by them from the Bank and the loans have been classified as Non-Performing Assets (NPA). The notices were issued
to them under section 13(2) of Secuntization and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act 2002 on their last known
addresses, but were returned unserved and as such Borrowers & Guarantors are hereby informed by way of this publicnotice.

Name and type
of facility / and

Date of NPA & Address outstanding amount deposit of title deed
Kakdwip | 1. Sri Sovan Panda (Borrower/ | Housing Loan (Term Loan) All that Equitable Mortgage having Land & Building of Gift Deed
Branch 'Mortgagor), 5/o Manoranjan | Account Number: 50148292662 | No, 1374 dated 22.07.2009 & Gift Deed No.- 1383 dated
27.09.2026 |Panda, Address. Vill & PO - | T87,23,125.00 (Rupees Eighty |12.07.2001 at Mouza- Rudranagar Gram Panchayat, R.S Dag
12.08.2016 |Rudranagar, P. 5. - Sagar, Dist - | Seven Lakh Twenty Three Mo.-2643, LR Plot No.- 4185, Touzi No- 3023, R.S Khatian No- 59,
' 24 Parganas (South), Pin- 743356 | Thousand One Hundred L.R Khatian No.-1209, 455,884, at present 3322, A.D.5.R Sagar,

Twenty Five only) together with
interest from this date

(27.09.2026) till date of payment

Description of Property
mortgaged by

Land Area 10 Dec in the name of Sovan Panda, 5/0-Manoranjan
Panda, P.S - Sagar, Dist- 24 Parganas (South) , Pin- 743356
Bounded : On the North by : Property of Sovan Panda, On the
South by : Property of Chittaranjan Panda, On the East by : Plot
Mo. 2640, On the Westby : Plot No 2644,

The steps are being taken for substituted service of notice. The above Borrower(s) and or their Guarantor(s) are hereby called upon to make payment of
outstanding amount within 60 days from the date of publication of this notice, failing which further steps will be iaken after expiry of 60 days from the date of this
notice under sub-section (4) of Section 13 of Securitization and Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002,

Place : Kolkata Yours faithfully,
Date :27.09.2026 Authorised Officer of Indian Bank

We do hereby cancel andlor revoke all our previous notices issued to you, if any, under the SARFAESI Act. 2002 and the actions taken thereafter, pursuant fo the
said notices, without prejudice to our rights and remediesas available under the relevant provisions of the said Act and rules framed there under

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY
The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
CONDITION" by way of “PUBLIC AUCTION" for recovery of its dues and further interest, charges and costs etc.

Reserve

Measuring 5 Cottahs, 8 Sq.ft.,forming Part Of
R.s. Dag Nos. 2365 Under Khatian No. 1571
J.L. No. 13, Rs No. 233 In Mouza Kasba Lying
And Situated At Premises No. 262/1, Prantick
Pally, Bosepukur, Under P.S. Kasba In The
District Of South 24 Parganas, Kolkata -
700042, Under Municipal Ward No. 107
Within The Limits Of Kolkata Municipal
Corporation Along With Undivided
Proportionate Share And Interest Of The
Land And The Common Rights And Common
Services And Expenses And Also Fixtures And
|Fittings Thereon

East By

By 17 Feet Wide
K.M.C. Road
Entire Property

By 258, Prantick
Pally Building

By 12 Feet Wide
Common Passage
& 262, Prantick
Pally Building

By Plot Of
Dag No. 2398

West By

Boundaries

Of Land North By

' south By

/-

TERMS AND CONDITIONS OF PUBLIC AUCTION

1. The E-auction Sale is being conducted online by the Authorised Officer through the website https:/sarfaesi.auctiontiger.net/EPROC/ under the
provisions of SARFAESI Act with the aid and through public e-E-auction mode.

2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset/s mentioned above will be sold on

“AS IS WHERE IS” BASIS & “AS IS WHATITIS” CONDITION.

3. For participating in the public E-auction, intending purchasers/bidders will have to submit the details of payment of refundable Earnest Money Deposit
of 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or

before 30/10/2026 TILL 6:00 P.M.

4_ |Corporate  |dentity. MumberfLimited |U01119WB2002PTCOO5361
Liabildy ldantily Mumber of Corporaie
Fersan

oo |Acddress of e Registered (e and Rupall Apariment Block A Flat no 403
Principal Office (if any} of Corporate |Shyamnagar Rosd, Rolkata T00055,
Persan West Bengal, India

= TR e e g e s e ey R ey =r=

Liquidation Commencement date of| 10th October, 2026
Comorate Parson

o

7. |Mamse, Address, Email address, |Vishnu Kumar Tuleyan

Telephone Number and ihe Registaation | Registration No: IBE|/IPA-0O01/1P-
Mumbsar af the Liqusdator BO14282019-2030M1 2525

Address: 6, Jawaharlal Mehra Road,
Siddha Esplanade. Room Mo-1607,
Foalkata - FO001.3, Waesl Bangal

Emall 1d: tulsvanvki@gmail.com
herbalinitiatvesvl 11 28amail.com
hMobile Mo_; 8831054 180, 163254180

B. |Last Date for Submission of Claims Oath Movamber, 2026

Modice 5 hereby gavan that e Herbal Initiatives Private Limited has commanced
vofuniary liguidation an 10th October, 2026

The stakeholders of Herbal Initiatives Private Limited are hereby called upon ta
submit & proof of thedr claims, on or before B89th Movember, 2026, 1o the liquidaior at
the addrass mendioned against item 7

The financial cradibors shall swbmit their prool of claims by elecimonic means anly. &
oliver slakeholders may Subal e prodl of Claims in person, by post oF By electronic
MEans

Submizsion of false or misleading proeofs of clalm shall attract penaltas.

Sl

Vishnu Kumar Tulsyan

Liguidator

Herbal Initiatives Private Limited

Regn. No.: IBBIIPA-001/IP-PO1428/2019-2020/12525
AFA; AA1M25250021300627/109138 Valid upto 30.06.2027

Place : Kolkata
Cate + 1410 2026

Name Secured Property Loan | Physical ' Earnest Secured Date of | Date and E
of Borrower Address Account Possession| Money Debt Price |Inspection| Time of
and Number(s)| taken |Deposit 10% (In%) Auction FORM A AXIS BANK AXIS BANK LTD
Co-Borrower or more of 1 SHAKESPEARE SARANI, AC MARKET BUILDING
RP (In3) TURLIE ANNOUNGEMEND 3RD FLOOR, KOLKATA - 700071

Doctor Srima |Schedule-1 H0350217 | 27-07-2026 | Rs. As per Rs. On 31/10/2026 | {Regulation 14 of the Insolvency and Bankrupicy Board of India (Voluntary Liquidation (As per Appendh IV read with rule (1) of the Security Interest Enforcement Rules, 2002)

Adhikari All That Piece And Parcel Of Flat Measuring| 03230225 6,60,246/- Demand 66,02,468/- | 23/10/2026 | from 11:00 Process) Regulations, 2077} POSSESSION NOTICE (FOR INMOVABLE PROPERTY)
About 1115 Sq.ft. Super Built Up Area More| 16, Notice dated from 10.00| A.MTO ;gﬁrﬂfu:lﬁgﬂﬂ" OF THE STAKEHOLDERS OF HERBAL INITIATIVES | |\wiareae the undersgnad being the Autherised Oficer of the Avis Bank Lid, under the Securfization
Or Less (Marble Flooring) Eastern/Front Side, H0350217 08/09/2025 (BID A.Mto 12:00 PM and Reconsinsclion of Financisl Assets and Enforcement of Security nlerest Act, 2002 and in
On The 1st (First) Floor Of The G+3 Storied| 03230225 Total ] Incrementa 5_-30 PM 1. |Mame of Corparabe Person Herbal Initiatives Privabe Limibed exercise of powers conferred under section 13{12) read with rube 3 of the Security Interas!
Building Together With One Car Parking 16G outstanding | Value Rs. | with prior 2 |Date of Incorposation of Corporate[11011/2002 (Enforcement) Rules, 2002 issued & demand notice calling upon the borrowerlsiguasantars bo
Space Measuring About 135 Sq.ft. On The 2‘5*;55';5;-52/ 50,0007-) appo't”tme Person repay the amount mentioned in the nedica along with contractual rate of interess ples penal
Ground Floor Of The Building Built And I A:s O'n Déte nt. 3. |Autharity under which Corporate Person [ROC (Kolkata) intaresl, charges, casts abs, within B0 days from the date of the said nolics;
Constructed At Or Upon The Plot Of Land 03-Sep-2025 is Incorporated/Registerad The borrowas/siguaranton's, having falled 1o regay the amaounL, nofice is heraby given to the

borrewen'siquarantorns, in particufar and the: public, in general, that the undersigned has izken
possession of the prapety describad herain balow In exencse of pawars conferrad on him under
sachion 14{4) of the sakd Act read with nule 8 of the said Rules-on fre date mentionad hesein affer
The bomower’s'guarantors, in paricular, and the pubic, in general, are herely cautioned not
ke deal with the: property and any dealings with the property will be-subject to the charge of the
Axis Bank Ltd., for an amaunt menfionad in the nobice alang with inferest fherson and penal
inberest. chargas, costs ate, from date of demand nobce

The borrower's attentlon is invited to the provisions of Sub Section {8) of Section 13 of
the SARFAESI Act, 2002 in respect of time available, to redeem the secured assels.
(&) Amount Due as on date

([B) Date of Demand Motice

(C) Date of Possession (Symbolic)
1. Mi3 KN C ENTERPRISE. \illage - Afattar, P.O. -|A) Rs, 28,16,509.85 due under Loan

puatan B gag by, East Midnapore. West A No. 923030038785001, 5 on
al - 721633, bl ; :
2. MR ggua-,r SAHA. Sio CHHABIUL SAHAATATTAR | D4.02.2026 \this amount includes

Purba Medinipur, West Bengal - 721633.| interest applied till {05.12.2025)
3. MR CHHABIUL SAHA S'o AMMED SAHA, AEtGr, B) 09.02.2026

Purba Medinipur, West Bengal - 721533,
Both are also Residing at : Maouza - alaltar, LA Plol C) 12.10.2026
Mo - 1363, L.R. Khatian No, - 266/3; J.L. No. - 21, Under
P 5. - Chandipur, PO - Astar, in the Distrcl of Purba
Midnapore, Wesi Bengal - 721833,

Mame & Address

of Borrowers | Guarantors

(Symbaolic Possession)

4. The EMD of all other bidders who did not succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction. The

EMD will not carry any interest.

5. The successful purchaser/bidder shall deposit the 25 % (inclusive of EMD) of his/its offer by way of by way of D.D./P. O favoring “L&T Finance Limited”
payable at Mumbai on or before 18:00 hours on 31/10/2026 i.e., day of e-auction or on the next working day i.e., 01/11/2026, which deposit will have to
confirmed by L&T Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount i.e.,75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended period as per provisions of law.

6. For inspection of property or more information, the prospective bidders may contact the authorised officer i.e. Name Mr. Vikas Singh, Contact No.
8669189048 and Mr. Satheesha R, Contact No. 9738141146, L&T Finance Ltd, Brindavan, Plot no. 177, CST Road, Kalina, Santacruz (East),
Mumbai - 400 098, Maharashtra, India. At any stage of the E-auction, the Authorised Officer may accept/reject/modify/cancel the bid/offer or post-
pone the E-auction without assigning any reason thereof and without any prior notice.

7. Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. thatis required to be paid in order to
getthe property conveyed/delivered in his/her/its favour as per the applicable law.

8. The Borrower/Guarantors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 (6) of the Security Interest
(Enforcement) Rules, about the holding of above-mentioned public E-auction sale.

9. TheBorrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned above before
the said E-auction date failing which the L & T Finance Ltd shall sale the property as per the provisions laid down in the SARFAESI ACT,2002.

10. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) /public at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.

Date: 14/10/2026
Place: Kolkata

Sd/-
Authorized Officer
For L&T Finance Limited

ARKA
Arka Fincap Limited

Registered & Corporate Office: 2504, 2505, 2506, 25" Floor, One Lodha Place,
Lodha World Towers Senapati Bapat Marg, Lower Parel, Mumbai- 400013
CIN: U65993MH2018PLC308329
Tel: +9122 40471000
Website: www.arkafincap.com
Email: customercare@arkafincap.com

NOTICE - BRANCH RELOCATION

Notice is hereby given that Arka Fincap Limited proposes to relocate its branch office currently
located at: Kensington Terrace, 2™ Floor, Terrace No.22, (0Old No 1/9, Earlier Plot No 1,
Formed in Municipal No. 1 Kensington Road, Ward No 85, Near RMZ Millenia, Halasuru,
Bangalore, Karnataka - 560008. to the New Address at: 3" floor, JP Icon - Above Pizza Hut,
No, 626,Dr.Rajkumar Road, 1" Man road, 2" Block Rajajinagar, Bangalore 560010. effective
15" December 2026. For any assistance, please contact at +9122 40471000 or send an email to
customercare@arkafincap.com.

For Arka Fincap Limited

sd/-

Niki Mehta

Company Secretary and Chief Compliance Officer

L3
A “?rl ﬂ EHE r Group Company

The mark ‘Kirloskar’ in the status in line is owned by Kirloskar Proprietary Limited
and ARKA Fincap Limited is the permitted user.

Date: 12" October 2026
Place: Mumbai

|8ath of Flat Mo, 28, 2nd Flaar, Preamisas No. 01/E

DESCRIPTION OF THE MORTGAGED PROPERTY

ALL THAT pisce and parced of land measunng about 05 decimals more or less. lving and siluated
al Mouza - Atattor, LR. Plot M. - 1363, L.R. Khatian Mo. - 266/3, J.L. No, - 21, under P.S, -
Chandipur, PO, - Afsttar, m the distict of Purba Midnapore, West Bengal - 721633, along with
building and siruciure standing theraon

N e Al Amount Due as on date

Hams & Address B} Date of Demand Notice

(C) Date of Possession [Symbolic)

A) Rs. 12,07,621.97 due under Loan

of Borpowers | Guarantors

1. MR SOVENJIT SARKAR, Sia SIS KUMAR

SARKAR ; ¥
Z. MRS, SHARMISTHA SARKAR WD SOVENJT it FIHH.G;JI e 532.32 e
SARKAR 14.07 2026 (thiz amount includes

interest applied 1l 14.07.2028)
Raknal Mukhenes Road, P.O. & P.5. - Sarsuna, Ward\gy 24 07,2026

Mo 126, Kolkata - TOO0E1, Ao al H Mo, - 23 Aurobinda

Sarani, Gopinathpur, mbagan, P.5. - Coke Oven, C) 12.10.2026

Durgapur Burdwan - 713211. [Symbolic Possession)

DESCRIPTION OF THE MORTGAGED PROPERTY

ALL THAT the residendial FLAT being No. 24 on the 2nd Floor, South-West side, having
a super built up area of 1066 sguare feel, siuated i the G+3 storied bullding known and
numbered as Premises No. 0118, Rakhal Mukhenes, urder Wand Mo, 126, Distnct - South
24 Parganas within the limits of South Sub-urban Municipality at prasent KMC (5.5 Linit)
P.5. - Thakurpukur, ADSR Office - Behala, ALONG WITH all ather common faciliies and
all other benefits attached to the said property and common proportionate share of and
of the said building and all amanities as per the tite deed. Boundary of the Premises :
North ; 18' wide common passage; South - By 12'ft wide Road common passage;
East : Land of Dag Mo, 303(P); West : 177 wide common passage

Date : 14.10.2026
Fiaca : West Bangal

Sl
Authorised Officer, Axis Bank Ltd,

epap:—:r.financiaiexpress.cnnb . .

Kolkata
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